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SHRI BHUPESH GUPTA : I also support
that.

THE DEPUTY CHAIRMAN : I

will look into it, and of course what is
unparliamentary cannot stand but if it has
been in the heat of the moment when
somebody said something, let us not be very
sensitive over it. In the House of Commons
hardly anything is ever expunged.
Nevertheless we have the practice of
expunging unparliamentary expressions and
therefore I will very carefully look into it.

SHRI BHUPESH GUPTA : On a
point of order; whatever you consider,
according to the Rules, unparliamentary
should be expunged; nothing else should be
expunged.

THE DEPUTY CHAIRMAN : Now

I am coming back to the Calling-Attention
matter, but this cannot make a precedent for
future, 1 should like to make it clear, it is
always finished before the lunch break. Now I
take it up again. The Minister of State for
Home Affairs is here and we shall go on with
it for another ten or fifteen minutes only.

REFERENCE TO ARREST OF TWO
MEMBERS OF PARLIAMENT
NEAR PARLIAMENT HOUSE

SHRI A. P. CHATTERIJEE (West Bengal) :
May I mention one matter before you, Madam
? It is a very serious matter in my submission.
Two Members belonging to my Party, the two
Members, Mr. Jyotirmoy Basu and Mr.
Pattlam Gopalan, of the Lok Sabha, they were
leading a deputation or delegation of the
Socialist Youth Federation of Kerala and they
had come to the gates of Parliament House,
and at that time both of them were arrested—it
is reported to have happened about an hour
ago. Of them, Madam, Mr. Jyotirmoy Basu
was also hurt in a scuffle that was caused by
the police obstruction to that peaceful
deputation that was coming, and it is reported
that his watch has been broken also. I am
asking the Home Minister; of course
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the Home. Minister is no here but the Minister
of State is here and I am asking him to make
an inquiry into the matter and find out why
such an assult on two hon. Members of
Parliament took place and why they were
arrested.

CALLING ATTENTION TO AMATTER
OF URGENT PUBLIC IMPORTANCE

RECENT DEVELOPMENTS IN TELENGANA —
contd.

STt TOAATTEAD © HIAFAT, WY A2
WE AET FL qIH HEHE
FET AT |

gyaAmfa : goRr o ez &
FEAT TET | Be very brief and
specific.

ol TR 0F  faas # am
AEN | W ATEZ WTR WTET, WA,
7% 2 F wr dfam F faes,
dlaam F gy, 7er fv st am
FIA FT FTF | AT AT AT TH
g 5w w1 flt g & fofie
F A1 HuT Fg 5 "9 I3 oIy
T 47 q3 AT W AT qE T
30T A AT AT FE 9% WKW

THE DEPUTY CHAIRMAN : Have
you finished now? I wanted you to
be brief.
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CiURaECirac . SRR T ara &, afew g7 wawe a¢ gwer

Az A AT d RS UF AR AW 9 97 aRA ¢ & o#w

aFar | gafau & I fa oo ATE FHAX & a1 g9 q@T T4 H THI

fzx grem & g o & uudt am F7A E1 wA N wer ) WA

FEN ATE A frArE W g1 Ww Ag fevme v g % w3 & =@ gam

fFrE ¥ 7 g1 # @A =wEa
g fF gw 5% 41 Iz ¥, &w
Faqn a1 faaw &

THE DEPUTY CHAIRMAN: That
will do.

SHR1 JAISUKHALAL HATHI
This is no point of order. What is he
talking on?

sft TRARTA . WT AT TS
g1 W@ FUT @It gmEr g a1 &
3 ST F 1 W ATEZ WTE WIEY
gaﬁwmﬂmﬁmamwmé
g ar suw gad & fay gw d=d
g ww wmw fay dew odva #

SHRI JAISUKHLAL HATHI : 1
only request you to consider that the
matter has been over. There is no
point of order in what he is saying. He
is trying to continue again the old story,

SHRI RAJNARAIN : No, no.

SHRI JAISUKHLAL HATHI : We

have already wasted so much time. Shall
we go on talking like this?

SHRI RAJNARAIN
kindly.

: Just hear me

THE DEPUTY CHAIRMAN : Mr.
Rajnarain, you have already taken
sufficient time.

W 99T 7 ®faw T f A9 0w
afqmiz fam s A1 owd gEA
affmiz T@F F @wAr § fF o&wm
dz g |

IeawMfa 97 42 wr3y | That

will do now,

ot TrAATerEme - Fat | gz wid
arfardzdr dffea 2, @7 @@ 9|
Fg % f& frre grm oar /& gmm
w8 wamidaraza AW g1 J
% fay w7 o941 & & 4@ ww-
o #1 W, A% A W

wil WewE arsr

fagre) : s
fw?rrar&ma“rararirfmm

-

st v [gan (I AW FTHIT)
TeATET ST, wE W &fsh )

(faerT)

ff W WA Tl
&% WTEA, TAEATCAC WY
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st TRARE FAHI AT
VATAT WA Ag afam Fw A
¥ f& zaw fawen @, =a ST

AT A &Y wFar ) AAATTE L W
WEAE qar AR & 9 guEt

=t fieaE quey ;o qTE-ETT d@
T 1 d5 T

St TFAC@AN . FZAHS F4T F7A
g\ g AT-ATT FET gr| #
Zw 15 asa 27 #fay, agad
F1 AT & AT E | g ag0 4370 |
Let there be a Motion from the
Leader of the House. sz # A7
F1OH HOH AT 3 |

THE DEPUTY CHAIRMAN : You
cannot invite the motion. Please take your
seat. You have been on a point of order
and you now sit down. You cannot invite
the motion in this way.

Sl TOATEY . HIT ATEZ ATh
UET Z | WA FWIY ATEZ  ATH
WTET FT FAH A | R HTEHT AT
vs drw F faw @1 owwr oad @
R I - S e i
# gz o Wrer sy fE oqr sz
MEET B, T FEERGEAA AL
g f&@ ‘o w9 A1 oA oaA
T gRT L uF @t § w7 v oar
oiw 3% fay Sy 7 Fw fam
fe foFrs & 7 a1 49 #7 faar !

IeEamta : uq WY d3 AR

arg wEw 1 oAwA & faw fae
g W FEE JmE A A 9
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THE DEPUTY CHAIRMAN /

There is no point of order. The Chair has the
responsibility and the duty to direct the
proceedings all through the day and therefore
the Chair directs..

st TwAwEe . # F9T &1
wfam &1 faig FTAr g
No, I object. (Interruptions) A ruling of the

Chair can always be challenged.

THE DEPUTY CHAIRMAN : During the
time a Calling-Attention matter goes on, the
Chair has to direct the discussion very cautiously
because there are so many Members who ask for
clarifications, and so one or two Members
cannot monopolise all the same. At the most
we can go up to twenty, thirty or forty minutes
and we must finish. Now if out of that
maximum time a large chunk is taken by just a
few Members, it defeats the purpose of calling
attention to matters of urgent public
importance. Therefore, 1 feel that whatever I
suggested or directed this morning, there was
nothing wrong in it, and 1 said that nothing
would go on record from a certain point of time
onwards. Secondly I said that now I am passing
on. Before the lunch adjournment Mr. Rajnarain
had taken sufficient time, fifteen or twenty min-
utes, and now also you just cannot go on.

Now I call on Mr. Yadav. Since he is not
here 1 call on Mr. Barbora. Mr. Barbora,
please be very brief. Let us finish it in the next
ten minutes.
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[efrosfro azaTaT]
WE WAl 41 A= EE A IEE
fag formar@r @ awadt ¢ A%
Y AT £ Al IR EEE A
% fao &1 qwwe @ 3 g
f @ ?

g WG HATHA W T FaAr (N
faen sww waw) o IwEamia 1,

-

qaT @l 21 g ar Frer faei
A WTHAT ST AT § AT TAH L ol
adr afefeafs qar g€ ik & gen
T Az g WAl S A fEar
a7 Od ataEr g fF 99 afzear-
o F gE=ra & faa s
FIAATE AT AT @ 2

el aF e wal A0 &1 g9
?orHa ae W ogadl wF AGN @
w6 WA W 6 ogw |19 & geEn
F7 adwAT g4 & faq & g ®q
q &g FTA F1oArEaT Faarg
gafasd go awmg 2 & 959 & ag
A FEAE AT FL Z, TE FEAR
a1 g1 fama far azg &1 fowma
FT AT 927 &1 FA4T F1 g1 W
i azi #1 feafa o g sasi

oft TRATCAM © {=H, ZATL FATA]
FT FAE Al AEN FAT| gHIL AT
94 & A A AT Hel A A
fafaeee o =z qe | g |@4T1-
A #1 wATd geeiq f@ar & A&

THE DEPUTY CHAIRMAN : Mr.
Parthasarathy.

SHRI AKBAR ALI KHAN
Madam. after Mr. Rajnarain’s question
the House adjourned. No reply was
given to him.

THE DEPUTY CHAIRMAN : If
Mr. Rajnarain has sought any specific
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clarification I think the Home Minister
would have got up and replied. Now I
call Mr. Parthasarathy.

ot TwATOEY - qEW, § TH aig
oA greEr ...
Iyerwafa @ oy Far |eg &7

ot Q@WATCAY : [T wATe
ffe & FEusam & gqar a1 f&
1 4 wgl, "ErfuE Gz, fadea-
arz, Af@a W aTE H AT
aqr fowd 15 W 4T 9g
A4 @ qer ar fowsr s@nT a@

THE DEPUTY CHAIRMAN : How
briefly Mr. Rajnarain has put this
questions. I he only follows this
practice the Minister will always ans-
wer him to the point. I am really
happy at the way he has put the question
and 1 hope he will follow this practice
for all the calling attention notices.

SHRI AKBAR ALlI KHAN : We
all join you in hoping that Mr. Rajna-
rain shall be brief as he was just now.

THE DEPUTY CHAIRMAN :Yes;
the Minister may answer his question
now.

SHRIVIDYA CHARAN SHUKLA:
What was the question? 1 did not
catch him properly.

st TrRATCAW . #9 FET A1
WET 77 e wwl, a@fud Gw ",
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fmrram W, 3foe # W17 arore Femer ew &1 e fam o

# fomu 15 Wit AL T g WEAT ¢! i #49 A fEEAr A9-
a7 27 #UT 15 #WEAT we ar qwr & e e oam @ 2
A% o qmasr 3 % g feafs Al feaar @@ fear s oawar g

27 3ok fad q@fwga semdy v w9 A AW @1 AvEm, A1 SEE
aF i AE dord U5 W W AL WA FAAE A OATIAT
g far swardy gf ! gl am,

o 5 : =t TS L qg q1 A A
Fomoﬂo%mﬂgﬁ#ﬂal'.?. NI

wRaady et #v g ¢ (Interruption.)

[ - e

s waw e f& o wd
o dlo Mro & AT A7 Td fammar
F AATEF A A5 AT IFTEI HZ THE DEPUTY CHAIRMAN

LRz T " G, T OHYETT Hl There must be some finality somewhere We
' cannot go on like this. No more. Now Mr.

TH AT FT ST %? arerer Parthasarathy.

f: SHRI R.T.PARTHASARATHY:
faar mam, ea a;fi| T3 9% 1% AT | would like to have two clarifications. Firstly

wfgai & aTamT #7127 (3578 9% with reference to the statement made by the

fan T e hon. Home Minister I would liketo know
i B A T &AW Q@A oer in the public services in Andhra

2, 9z dEl % 7 S|MdT 4, FAT Pradesh—which was the pivotal point for the

Feaer @ wfafr & el ® agitation— in the Secretaries cadre, in the
o e ' . IAS cadre and up to the Superintendent's

CES Gl G mé g fF 100 T level Telangana people were over-represented

%o ¥ hfus FwumT & fAay vy in Andhra Pradesh. 1 would like to have a
- - larification on this point so that it would set

o 2 R AT B UF eEAhe o P
vl qT B "I at rest the controversy as to whether there was

HUTHE 4T AT e HH2T & R;m‘f:tﬁt any basis for the agitation on this score.
AT AT FAAT 90 & frar ST The second point is I want to be assured
qr #f¥q 98 THIMT &7 FWAr 97 that the Government would at no time yield to

. i ¥ . the pressure tactics of anyone as a result of
R A s T & ?Ff which they would agree at any time in the

faar war1 waw @E @I AT future for the carving out of a Telengana State

e G T CAE AR RS vt o B 1 £ from Andhra Pradesh.

wisi F1 S WA= TTE ATEIT A SHRI VIDYA CHARAN  SHUKLA:

;Télf T, T faT A= =41 Madam, as far as this question of over-
N ‘? representation in the higher services is

F FTATT AT FAT wwy AT T % concerned, it was not really the question of

dispute. The dispute was regarding the
=t faem =W WA | WEHTE AT subordinate  services and the  Telengana

F W] 9g9 3 W9 2 IA% ar¢ people. As far as the question of over-
' -, representation is concerned I donot have the

i o# ti“'.-.“‘[ farem AT A figures to show whether Telengana had over-
qHATIZT 94 F E_{?IT fS/ @ HTHAIT representation in the higher services or not.

R R IAG AT HHT @ STAM A far as the seond question of the hon.

. - Member is concerned we have said here and 1
EFARUED A A A FAT % would like to repeat it again

f& 100 FLT T F ATAF 4T
ar AL, 41 A6 AT H 7 qF AT
aq @g ¢ f& feaar adem & oo

-
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[Shri Vidya Charan Shukla] that there is
no question of succumbing to any pressure
tactics and we intend to keep Andhra Pradesh
united.

SHRI CHITTA BASU : May I know from
the hon. Minister whether he is aware that even
after the announcement of the steps taken by
Government today and in the Lok Sabha earlier
the confidence of the people of Telen-gana has
not yet been restored and if so what steps does
the Government propose to take to restore the
confidence among the people of Telengana?

Secondly, apart from the formation of
certain bodies and committees as announced
today I want to know whether the Government
proposes to create certain agencies on behalf of
the Central Government to see that the
assurances given for the Telengana people are
properly implemented.

Thirdly, may I know whether the Government
of India has also considered the question of the
resources to be given for the Telengana area for
its integrated development in order to remove
the backlog and in order to fight the
backwardness in that area?

Fourthly, may I know from the hon. Minister
what practical steps the Govern ment proposes to
take for the creation of a suitable climate for a
political solutaion of the problem? In this case
why does not the Government consider it
desirable to dismiss Mr. Brahmananda Reddy
from the Government because the loyalty of the
people has already changed? Here I would cite
the example of Kerala where the Namboodiripad
Government was dismissed on the pretext that
the people there had changed their loyalty.
Was such a thing taken into consideration in this
case and if not is it not double standard?

SHRI VIDYA CHARAN SHUKLA; As far as
the confidence of the Telengana people is
concerned, T am quite sure that the confidence
of the people has been resorted with the
announcement of the several measures.

SOME HON. MEMBERS : No, no.
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SHRI VIDYA CHARAN SHUKLA This will
be apparent in the course of a few days. I am
quite sure that my reading of the situation is
quite correc .

AN HON. MEMBER : You are wrong.

SHRI VIDYA CHARAN SHUKLA:

The confidence of the Telengana people has been
completely resorted after the series of the
announcements that have been made in
consultation with the Chief Minister of Andhra
Pradesh here in Delhi after a long series of talks
and I am quite sure that they will go a long way
to remove the grievances of the Telengana
people.

As far as the question of assurances is
concerned, the kind of people who are associated
in these committees which have been formed by
the central Government and the Andhra Pradesh
Government by itself gives an assurance to the
people that such people connected with these
bodies would see that justice is done and
whatever is proper would be done. There is no
question of doing anything which will not
achieve the objectives which we have in view.

As far as the resources are concerned, it has
been mentioned in the main statement that the
committee will determine what resources are
relatable to the Telengana region and then the
utilisation of the resources will be decided
upon. As far as the question of political solution
is concerned, it depends completely on how
well all the political parties behave. It is not a
question of dismissing this person or that
person. Then again it is at the root of the
trouble. If such demands are made, it really
causes disturbances there and instead of such
demands if constructive suggestions are made,
that will be better and that will enable us to
create a proper political climate that the hon.
Member has suggested.

SHRIK.CHANDRASEKHARAN The
announcements so far made and the steps up
till now taken, I would submit to the hon.
Minister, are thoroughly ineffective, because
after these announcements have been made th,,
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demand for a separate Statehood has come
from the Telengana area. Moreover the
tendency appears to be spreading to other areas
in Andhra Pradesh. Rayalaseema has asked for
practically the same thing. They have made the
same demand as Telengana. One of the major
remedies suggested by the hon. Home Minister
is the investigation of the surplus relatable to
the Telengana area. I would put it to the hon.
Minister that this approach is thoroughly
artificial and absolutely unrealistic. The
question is not one of relating the surplus to
what has been spent actually there. The fact
remains that the Rayalaseema area and the
Telengana area are very underdeveloped and
the people there are very poverty-stricken. I
would like to know from the hon. Home
Minister what steps are being taken effectively
to see that the underdeveloped and poverty-
stricken conditions of Telengana and Rayala-
seema are redeemed.

SHRI VIDYA CHARAN
SHUKLA: The steps that have been indicated
are at present directed towards the region of
Telangana. As far as Rayalaseema is
concerned, we all know that it is a chronically
drought affected area and I am quite sure the
Andhra Pradesh Government must have their
own plans and their own methods for tackling
this problem. At present I have no information
about what steps are being taken about
Rayalaseema. About the steps that are going
to be taken for Telangana, I have already
indicated them in the main statement. As far
as the question of the demand of a separate
State is concerned, we have already made our
stand clear that we do not intend to concede
that demand.

SHRI PIT AMBER DAS: The

Home Minister has talked about a high power
committee to advise the Government on
certain matters. This arrangement would be
meaningless if the advice of that body, rather
the acceptance of the advice of that body, is
not made mandatory, and the Government
retains the power to turn it down. I would
like to get the point

13—2RSSND/69
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clarified as to what the Government thinks
about it.

SHRI VIDYA CHARAN
SHUKLA: If the hon. Member sees the
composition of this high power body, he will
see that the Chief Minister himself is the
Chairman of the Committee. When a
Committee chaired by the Chief Minister
himself gives advice, it is very unlikely that
the advice would be turned down by the Gov-
ernment which is also presided over by the
Chief Miniser. Apart from the Chief Minister,
it would consist of a Member of the Planning
Commission, Ministers of Andhra Pradesh
belonging to Telangana and the Chairman of
the Regional Committee for Telangana. So, a
Committee of this kind should not give rise to
any doubts in the mind of the hon. Member
that its advice will not be accepted. It looks as
if the advice of the Committee would be more
or less followed by the Government, because
of the composition that we see there. Apart
from this it cannot be ensured that whatever
advice is given by this Committee would be
binding on the Government but from the
context of things it looks as if the advice
should be scrupulously followed.

THE DEPUTY CHAIRMAN: Now that is
over. Papers to be laid on the Table.
Dr. Sen.

(Interruptions)

SHRI A. P. CHATTERJEE: What about us
?

THE DEPUTY CHAIRMAN : No. We
cannot go on indefinitely.

(Interruptions)

SHRI A. P. CHATTERJEE : On a point of
order, I am on a point of order...

THE DEPUTY CHAIRMAN : Please sit
down now. I am in the midst of another
business.

(Interruptions)



